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THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI):   
The question is: 

"That the Bill further to amend the 
Indian Explosives Act, 1884, as passed by 
the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI): 
Now we shall take up clause-by-clause 
consideration of the Bill. 

Clauses 2 and 3 were added to the - Bill. 

THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI) : 
Clause4. There is one am;ndm3nt of Mr. 
Sahu. 

Mr. Sahu, do you want to move it? 

SHRI SANTOSH KUMAR SAHU : I 
had certain doubt, but in view of the 
clarification given by the Minister, I do not 
want to move the amendment. 

Clause 4 was added to the Bill. 

Clause 5 to 19 were added to the Bill 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI GEORGE FERNANDES: Sir, I 
move: 

"That the Bill be passed." 

The question was put and the motion 
was adopted. 

THE PASSPORTS (AMENDMENT) 
BILL, 1978 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTER- 

NAL AFFAIRS (SHRI S. KUN-DU) : Sir, 
I beg to move : 

"That the Bill to amend the Passports 
Act, 1967, as passed by the Lok Sabha, be 
taken into consideration." 

Before I speak something on this Bill I 
must thank the Members of Parliament  for  
the  excellent  cooperation that we have 
received from them in verifying the 
application forms and also helping us as well 
as the people to see that their desire to have a 
passport is  fulfilled.   Perhaps the hon. 
Members    will   be pleased to    know that 
during the last   few   months   we   
introduced various types of liberalisation.  
The hon. Members have by now verified as 
many as 1,50,000 passport forms. 

Sir, when the Janata Government came 
into power in March, 1977, we felt there was a 
great desire among the people to have 
passports to   travel hopefully.   We  thought 
that we must give the basic fundamental right 
to the citizens of India to   travel hopefully,  to   
travel  as much as they can, because we saw 
during the emergency that the whole of   India    
was  converted into  a prison, the mobility of 
the people was crippled.   It was so difficult 
for a person to get a passport. Many passports   
were   impounded.    We took a determined 
step. 

SHRIMATI        MARGARET 
ALVA (Karnataka) : Like   in   the case of 
Dharam Teja 

SHRI S.KUNDU : I am happy to say 
that to a large extent we have been very 
much successful in fulfilling this wish of 
the people. About 200 passports which 
were impounded were released. I will give a 
short summary of our achievements. In 
1975, only 4-25 lakh passports were given. 
In 1976, the number went up to 5*73 lakhs. 
In 1977, we issued about 9 lakh passports 
and this year, from January to June, 
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1978, about 7 lakh passports have already 
been issued. By the end of this year, we 
hope to issue about 18 lakh passports, if not 
2 million. 

SHRI HAMID ALI SCHAMNAD 
(Kerala) : Which State had the most 
applications ? 

SHRI S. KUNDU : Of course, Kerala. 
From 4*5 lakhs, or put it as 4*25 lakhs, to 9 
lakhs in 1977 and 18 lakhs, which we are 
hoping to reach this year, every Member of 
Parliament will agree, is a very big stride 
that we have made to provide mobility to the 
people, to give them back their basic rights 
which were taken away during the period of 
emergency. 

SHRI KALP NATH RAI (Uttar 
Pradesh):   Which right ? 

SHRI S. KUNDU: The right to travel. 
Article 19 and many of the Fundamental 
Rights which were with drawn. 

SHRI KALP NATH RAI : What about 
smugglers ? {Interruptions). 

SHRI S. KUNDU : As my hon. friend 
has said, even M.Ps. were not allowed 
passports. Many were not allowed. 

Sir, this gives an idea of and insight 
into this problem. The question arose how to 
meet this challenging task. There were very 
small offices. The files huddled up and they 
went up like mountains. People were 
working in very difficult circumstances. 
There was no place for the people to work. 
There was no space for the passport appli-
cants to come and have a respite. 
Immediately we went into the problem and 
appointed about 375 clerks and 21 officers 
and wherever offices were available, we 
took new offics If hon. friends from Bom-
bay will go and see the new Passport 

office which we have opened in the heart of 
Bombay, they will feel the difference. I 
have gone and seen it. People have now a 
place to sit there and wait hopefully for 
some information. There is fan, there is cold 
water. The reception is very cordial. Things 
are much better than before. Of course, all 
these have cost us much. I will come to that 
point. But the fact is that whenever 
difficulties of the people have come to our 
notice, we have not for a moment hesitated 
to redress their difficulties. We have gone 
into them and tried to solve them. I hope 
everybody will accept at least these basic 
achievements. 

Sir, the Passport Bill is a very small 
and innocuous one. The only thing is that 
the Passport fee which was Rs. 25 for a 
long time has been increased to Rs. 50. 
After a lot of thinking we have been forced 
to increase it from Rs. 25 to Rs. 50. People 
were even telling us to make it Rs. 100 but 
the passport must be given quickly. We 
went into the problem. If we want the 
machinery to be effected and efficient, 
please do not grudge paying-a little more. 
And that is what actually has happened. We 
had promised and we are still promising 
that our intention is to deliver the passport 
within six weeks or 35 days from the date 
of application. 

SHRI N. G. RANGA (Andhra 
Pradesh) : At least give replies to our 
letters within six weeks. 

SHRI   S.   KUNDU :   If   you 
write to me I will certainly reply. 

SHRI N. G. RANGA : Not you, your 
office. Your office cannot even give a reply. 

SHRI S. KUNDU : Please tell me if 
you have not received a reply to your letter. 

THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI) : 
They have introduced the Bill to improve. 
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SHRI MULKA GOVINDA REDDY 
(Kamataka) : I am getting replies  regularly. 

SHRI S. KUNDU : Thank you very 
much. There is one at least getting replies. 

SHRI L. R. NAIK (Kamataka): I have 
written a letter today to you saying that 
experts from Sri Lanka are' put to 
inconveniece. 

They have cleared a good order. For 
the last 4-5 months they are trying for 
passports but they are not able to get it. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY   AFFAIRS (DR. RAM 
KRIPAL SINHA): He has written just today. 

SHRI S. KUNDU :   I do not 
dispute what the hon'ble Member says.   It is 
quite possible.   Because such cases came to  
our notice we immediately went into them.  We 
called a conference of all the Regio-    , nal  
Passport  officers   which   was chaired   by the  
Foreign   Minister where we gave them 
guidelines and we said that the passport applica-
tions should be cleared within six weeks.   We 
have introduced a provision where an M.P. can 
verify. We also said that there need not be  a 
form for clearance from the police. We now 
want an affidavit before a magistrate along with 
the passport application.   You need not have to 
go to the police.   Soldo not deny     1 that there 
might have been some cases where there might 
be delay. Cases have come to my notice where 
it has been delayed for more than a year.   But 
now I can say that such complaints are very 
few.   Hon'ble Members would be happy to 
know that recently I had gone to Madras and 
Hyderabad.   The R.P.O. told me that they are 
now able to give a passport even in 25 or 20 
days.' I was very happy.    We will be able to 
clear all the backlog of applica- 

tion, by the end of this year. When I had 
gone to Cochin a few months back I had 
promised that by the and of this year all the 
backlog would be cleared and people in 
Kerala and near about will get a passport 
within 35 days, if not less. 

SHRI N. G. RANGA : Is there and 
reason why the Hyderabad Passport office 
has been closed. ? 

SHRI S. KUNDU : No, no. It is very 
much effective, going strong, delivering 
passports in a very short space of time now. 
That is what I said. When we are opening 
more passport offices, there is no question 
of closing any. 

THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI) : 
That will come during the discussion. 

4 PM. 

SHRI S. KUNDU: Therefore, very 
much being compelled, we have increased 
the fee. And within this fee we have also 
included the registration charges for sending 
the passport, which was not there earlier. 
The registration charges of Rs. 3.50 are 
included in this. 

AN HON. MEMBER: That was there   
earlier   also. 

SHRI S. KUNDU: Since the Bill is a 
very innocucus one and there are onlv a 
few clauses, and we want it quickly passed 
so that the people are benefitted, I. would 
recommend through you Sir to the House to 
pass the Bill. 

The question was proposed. 

THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI): 
May I call Shrimati Ratan Kumari ? 

SHRI    MULKA.    GOVINDA 
REDDY:    Sir,   tefore    you    call 
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[Shri Mulka Govinda Reddy] Smt. Ratan 
Kumari to speak, I am on a poi it of order. 
This is a Money Bill. This is a taxation Bill. 
The Govenment is enhancing the fee of the 
passport application from Rs. 25 to Rs. 50. 
They may say that they are enhancing the 
fee from Rs. 25 to Rs. 50 to meet the 
expenditure involved, but whatever money 
is collected is deposited to the account of 
the Government of India in the Reserve 
Bank, and this will be a part of the 
Consolidated Fund of India, and then only 
will they draw money for spending on 
behalf of the External Affairs xMinis-try. 
This Bill has not been certified to be a 
Money Bill. I do not know how it was 
passed by the Lok Sabha. So it cannot be 
taken into consideration. 

THE VICE-CHAIRMAN* 
(SHRI ARVIND GANESH KULKARNI): 
For the information of the Members, the 
Speaker has not certified that it is a Money 
Bill. 
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SHRIMATI LEELA DAMODARA. 
MENON (Kerala): Sir, this Bill seems to be 
mainly an amendment of a consequential 
nature. The ore change that is sought to be 
made through this Bill is regarding the fee 
for the application. It has now been 
increased from Rs. 25 to Rs. 50. Fir, the 
Passport Offices are already collecting this 
enhanced fee and I do not know why the 
clause 7 should be there at all because there 
is no question of giving any difference and 
they are collecting it already. 

Sir, regarding passports we are in a 
strange situation. The Passport Offices in 
India are functioning under a certain strain. 
This is not an ordinary situation involving 
normal travel by the diplomats, the busi-
nessmen, the students and others. Because of 
the oil boom this sudden spurt is there in the 
demand for the passports, and we are still 
not 

ready to cope up with   the   situation. 

I am gird that the External Affairs M;ristiy 
has cpereri arew Reg:onal Passport Office 
and 5ub-Regional Passport Offices in 
Kerala. But wh^t is happening there ? We 
speak of 35 days or less numl-er of davs to 
get a passport, but the situation today is that 
after 4 lakhs of passports having been 
issued, in Kerala, the applications from 
November onwards have not been taken up. 
Though you have opened rew offices, staff 
is rot there, they do not have enough 
material, enough equipment or enough 
people to look after 'hese things. I think in 
the Lok Sa^ ha the Hon. Minister has stated 
that the increase of the fee to Rs. 50/- is to 
give mo<-e facilities to the applicants. 
What are the facilities ? In many of the 
Passport Offices, for instance in 'he 
Ernakulam office, the people have to stard 
in a queue under the Sun and rain for o^e-
and-a-ha!f days. The que is rot corfmed to 
ore road, but extends to parallel roads also. 
There is no place, there is \sa Si inking 
water and there is no far. To whom are the 
facilities being giver ? I do not know. This 
fact we have to take into account. I 

I am very glad that the Hon. Minister 
has suddenly discovered the fundamental 
right of a citizen to travel. Well, Sir, I am 
very glad. Why do you not give the stamp 
of the right free or at least at the cost price ? 
I think the printing cost of a passport is Rs. 
6.50. I do not know, I may be wrong. 

SHRI L. R. NAIK: Even that is  too  
much. 

SHRIMATI LEELA DAMODARA 
MENON ' I am taking it at the highest. Why 
do you not give that stamp free ? If that is a 
fundamental right, this Government should  
consider  giving it  free  of 
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[Shrimati Lela Damodara Men on] cost 
or at least at the minimum rate, not at Rs. 50/-
, for  not giving water, fan and other facilities. 

Then there is a very very curious 
explanation that the people are willing to 
pay Rs. 100. Sir, I would like to ask: At 
what cost ? Who are these people who are 
willing to pay Rs.  100/- ? 

Sir, these are people who have sold 
their valued possessions and have paid Rs. 
5,000 and Rs. io-,ooo to the agencies 
because they want to   leave.... 

SHRI KALYAN ROY (West Bengal):   
Why  do  they  pay ? 

SHRIMATI LEELA DAMODARA 
MENON: Because they want to have a job 
anywhere, if not in this country, anywhere. 
They are willing to go anywhere to get a 
job. And when they are held up at the 
passport office for months, for six months 
or one year, they are willing to pay any 
amount so that they can get out of the 
country and find a job. Shall we want 
blood-money ? Does this Government want 
blood money from those people ? I can 
understand ordinary, normal people 
travelling abroad being charged; you charge 
them anything according to their capacity, 
but not these people, not these poor 
workers, these artisans, these carpenters and 
brick-layers who are going out from here. 
From them, for heaven's sake—I request 
you— don't take this money. 

Sir, as I was saying, there is a sudden 
boom in regard to these passports. Now, 
how do we see to these things ? There are 
applications from everywhere. Now, we 
wanted a sub-office in Calicut. Somebody 
wanted a sub-office in Nagpur. All these 
things are there. Temporarily at least, when 
there is a large number of applications, I 
hope 

the External Affairs Ministry will find some 
way by which these applications can be 
dealt with in a decentralised way. I would 
even suggest that it may be done at the 
Collectorate level to some extent, with a 
little additional staff, if possible, so that you 
do not increase the staff of the passport 
office. Only the formalities may be done 1 
here and the final formalities may be 
completed at the head office. 

Another factor which is very painfu 1 is 
that we give a person the passport but very 
often this passport, which I think is a most 
valued document of an individual, is held 
back by some people. We send a hundred 
people, for example, from here for 
employment. The employment agency holds 
the pass ports of these people and they are 
unable to do anything with these passports. 
These people are helpless. It becomes 
something like bonded labour. What is the 
way in which our Embassies can deal with 
such cases ? If a person, after having gone 
there, is disgusted with the work and he feels 
that he cannot continue in that job with 
dignity and if he wants to come back, how 
can he come back ? {Time-bell rings.) I will 
just conclude. I do not want to take the time 
of other members of my party. These are the 
many problems. I do hope that on this 
occasion of amendment of the Passports Act, 
you will consider some of the serious pro-
blems faced by the people who have the 
fundamental right of travelling. I hope you 
will remove those problems so that they 
really feel that they have the right to travel 
and they are free. 

THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI): 
Shri N. P. Shahi. Five minutes. 
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SHRI KALYAN ROY : Sir, I fully 
support the very humble demand of Mr. 
Sitaram Kesri. Starting with that, I must 
confess that I cannot match the eloqucrce of 
Mr. Kundu. Mine will be a very simple 
andistraight speech. 

Sir, I cannot hide the hard facts of life 
by nice words, because the policy which was 
being pursued by the previous regime is still 
being pursued by the present regime. It is the 
poor workers, it is the trade unionists and it 
is the political workers and political 
sufferers today who face difficulties in order 
to secure a passport. If they know an MP or 
an influential Minister or an influential 
officer, then it is possible for them to get a 
passport, even then, Sir, before they get the 
passport, they have to face many difficulties 
and the ordinary workers who want to go 
abroad either for jobs or for other purposes 
have to wait for a long time. Of course, we 
have to consider the six hundred million 
people of our country, scattered all over the 
country, and it wil be difficult and I 
understand it. But I hope that the Ministry 
will try to expedite the issue of passports. 
But my allegation is not that, My allegation 
is that the Government is consistently and 
consciously following a double standard and 
is following two sets of policies, one set of 
policy towards the political and the other set 
of policy towards the worst economic 
offenders. 

SHRI KALP NATH RAI: Yes. 
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SHRI KALYAN ROY: It was the policy being 
pursued by your regime in the past. I would 
like to cite certain specific cases.   But, Sir, 
before I go to the specific  cases, I would like 
to say that I have been told that you have 
denied a passport to   Shrimati  Indira  Gandhi.  
It is very wrong. And, Sir, I have been told also 
that two Ministers of the West Bengal 
Government, who have to attend the Havana 
Youth Festival, have been denied the passports 
or permission to go a road to attend the festival 
which was convened for fighting   against   
imperialism and colonialism. It is a very 
disgraceful thing; it is a disgraceful thing to 
refuse  passports to  these people. But the 
question is this: What is your policy ? I want to 
ask very categorically: What is your policy 
towards those who are the worst Income-tax 
evaders, who are being served with  "show-
cause" notices or charge-sheets  by the  CBI  or 
by the Enforcement Directorate for foreign 
exchange racketeering and so on ? What is 
your policy towards those  multimillionaires  
who  have been   arrested   abroad   for   shop-
lifting and who have been forced to come back 
to India ? What is your policy ?  So  far, your 
policy has been that if you are an economic 
offender or if the allegation is that you have 
evaded the payment of tax to the tune of one 
crore of rupees or if you are involved in a 
foreign exchange racket to the tune of one 
million pounds or if you have been consistently   
evading   payment  of Income-tax and cases are 
going on in the Supreme Court or the High 
Courts  or the  Appellate  Courts, then you 
would be allowed to go in  order to  straighten  
up  things abroad. But if you happen to be a 
trade unionist or a poor worker, then the 
Government will   ring the police and do 
everything in order to deny you the passport. 
Now, Sir, I will start with one case. The first 
case is this: A question was answered on the 
20th August,  1976 regarding accusations 
against  Mr. D.P. GoenkaDirector,oftheICICI. 

The reply was given by Mr. Bipinpal Das 
and the reply is this: 

"Mr. D. P. Goenka had been fined 
£200 at Marlborough Street in London 
on the preceding day where he 
attempted to steal a short from an 
outfitter's shop in West End  in  
London." 

The reply was on the 20th August 1976. 
Mr. D. P. Goenka is a multimillionaire 
and is connected with M/s. Duncan 
Brothers. But till today his passport has 
not been impounded. 

My   second   question   is   this: -   It  is  
about  the violation of the Foreign  
Exchange Regulation  Act by  the   
Directors   of  M/s. Hind Motors. 

Sir, this is the question, Sir, you took 
part in this debate-question hour. The 
house of Birlas, particularly Hirdustan 
Motors and the Di- 

. rectors were found guilty. According to the 
statement which was made on 12-8-76 and 
22-1-76, Mr. B. M. Birla and others 
entered into forward sale of nearly 1 • 5 
million pounds, equivalent to Rs. 1.25 
crores on the 4th June 1976, the last 
working day before the devaluation of 
Indian rupee on Jure 6, 1976, without 
complying with the conditions prescribed 
by the Reserve Bank and without any rele-
vant documents and the documents 

      that were found to be false and fabricated. 
This was the charge established. Sir, 
former Minister, Mr. OM. Mehta, on 22-
1-76 stated : "As a result of the 
investigations completed so far necessary 
show cause notices have been issued for 
contravention of the Foreign Exchange 
(Regulation) Act. Names of persons are 
given in the annexed statement". And who 
are the persons   ?  Sir, you   must be 
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familiar, and Mr. Kundu and Mr. Atal   Bihari  
Vajoayee   are familiar. They are  : I. P.   -
Goenka, M. R. Ruia, M. P. Birla, A. C. Law, 
M. L. Tanu-iah,   G.  D.   Kothari,  Y.  N. 
iMifatlal, T. S. Raj am, Kasturbhai, R. N. 
Bangur, M. Nopany, S. T. Sadasivan, R. R. 
Hathiangadi— this is in relation to United 
Commercial Bank.   And in relation to Hindus-
tan Motors, these are the persons against   
whom   charge-sheets   and show   cause    
notices,   have    been issued :    B.   M. Birla, 
Badri Nath G">enka,    Kasturbhai    Lalbhai, 
A. Hamaswamv Mudaliar, Dhire^ Nath - 
Mitra, M. K. Vellodi,   R. N. Ma-fatlal,  G.  D.  
Kothari,    Khan  Bahadur   C. B.   
Taraporwala,   W. D. Jores, K. P. Sonthalia, S. 
N. Morar-ka, P. M. Rungta, G.D.   Soni, and 
Sir.. 

SHRI KALP NATH RAI : Who are 
these people   ? 

SHRI KALYAN ROY : These are the 
people, tycoons, who are ruling the country, 
who are tough bosses of the Chambers of 
Commerce and Industry, President of the 
Indian Chamber of Commerce and Iidustry 
and president of the Bengal Chamber of 
Commerce and Industry. They are being 
charge-sheeted, and show cause notices have 
been issued for gross- violation of the 
Foreign Exchange (Regulaticr) Act,     for     
misappropriation    and 
forging   of  documents .....................(Tim   ( 
Bell rings). 

SHRI L. R. NAIK : Have they been 
convicted ? 

SHRI KALYAN ROY : That is not the 
qestion. What is the policy ? I want to know. 
If I am convicted, I should be denied. You 
are asking Mrs. Gandhi to get permission 
from the court for proceeding abroad. I, as a 
trade union leader, have not been permitted 
to go abroad because some of the mine 
owners fabricated cases against me.   I was  
told :  Mr. Kalyan Roy, 

we are willing to give you the passport,  but 
these  cases  are pen dire against you; unless 
you are acaitit-• ted,   you   cannot   go   
abroad.... 

(Interruptions) 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI ATAL BIHARI 
VAJPAYEE) : When was that ? 

SHRI KALYAN ROY : Before your 
regime. But the same thing contirues, Mr. 
Vajpayee. 

SHRI ATAL BIHARI VAJPAYEE : 
No, no. 

SHRI KALYAN ROY : My appeal is 
that if a multi-milliorahe, tycoon, or black-
marketeer has a case pending against him on 
the basis of enquiries by the CBI or the En-
forcement Departmert or Income-tax 
authorities, he should be deried the passport, 
because his whole ambition, his intentior, 
appears to be to hush UP the cases and go 
abroad to clear the things. 

Similarly, I asked a question on 29-11-
77 in relation to Shaw Wallce & Co., which 
involved the Managing-Director, Mr. A. W. 
Hayward. After giving the allegations, I 
asked whether, in view of the serious 
allegations and investigations which are 
going on against him, would the 
Government see that his passport is 
impounded. And on 29-11-77, Mr. Satish 
Agarwal replied that so far as Mr. Haywards 
chairmanship is concerned, "it if not my 
business". But so far as the impounding of 
the passport is concerned, I will examine the 
matter". But whithin two months of that, Mr. 
Hayward has gone. Similarly, cases are 
pending against Mr. Hayward, whereas the 
Minister, Mr. Agarwal, assured on 29-11-77 
that h e would see whether his passport 
could be impourded because of serious 
violation of the Foreign Exchange 
regulations. How can he go except with the 
collusion of the Foreign Ministry? 
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He was allowed to go because such foreign 
exchange is involved and \ such black money is 
involved. Does ( it not compel me to think, Mr. 
Vajpayee—I do not want to make any 
allegation—that you are also following the 
same footsteps ? If the tycoons satisfy you or 
your Government, they are allowed to go. It is 
the same policy. It is a shame to us that an 
European who sold Shaw Wallace shares at 
lesser'price— and this has already been replied 
in this House—has been allowed to go abroad. 
It was found out that Shaw Wallace sh?.res 
were sold to Symond Derby at a very lower 
price resulting in foreign exchange loss to the 
Government. This was found out. 
Investigations were going on and even today 
they are going on. But Mr. A. W. Hayward has 
been allowed to go abroad. Similarly, Mr. W. 
D. Jones of Hindustan Motors has befen al-
lowed to go abroad. (Time Bell rings). Sir, 
lastly, I would bring another fact to the notice 
of the Minister of External Affairs. It is about 
Jiyajee Cotton Mills. It is ore of the biggest 
cotton mills belonging to the Birlas. . 

THE VICE - CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI) : Now, 
you will have to wind up. 

SHRI KALYAN ROY : The principals are 
Mahadev Prasad Birla and Sudarshan Kumar 
Birla. The charge against them is that these 
people, in the management of the affairs of the 
company, have been guilty of fraud and other 
misccn- ' duct. Now, Mr. Atal Bihari Vajpayee, 
where do you stand with Birlas and Rungtas, 
Mafatlals and Haywards ? 

In spite of serious economic offences 
against them, will these people be allowed to 
go and the political people will not be allowed 
to go ? (Time bell). You made it possible for 
Dharam Teja to go abroad. How was it possible 
? Income-tax    arrears   amounting to 

Rs. 3 crores are perdirg against him. It was 
found out. He was tracked at the expense of 
Rs. one crore. How is it possible that he left 
? Who helped him ? How is it possible for 
him to leave from New Delhi Palam Airport 
unless the Foreign Affairs Ministry, the 
Revenue Ministry and the Finance Ministry 
were fully colluding with him ? But for 
what consideration ? We would like to 
know about it. Did he pay sufficient amount 
to Janata fund or to the Jana Sangh fund or 
to the Socialist fund or to any other fund ? It 
is a shame. The whole world is asking. I 
read London Times and New York Times. 
They are saying that it is easy for anybody 
with money in India to escape abroad. How 
do you explain this situation ? 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI You will 
have to wind up now. 

SHRI KALYAN ROY : I am winding 
up. The country demands an explanation. 
How is it possible for Dharam Teja to go 
abroad from Palam Airport unless you are 
colluding with him ? How is it that Birlas 
and others against whom serious cases are 
pending are being issued passports and 
political people are deried passports ? Both 
the Ministers are here. No ore can match 
his eloquence. But let him leave his 
eloquence and state the facts. 
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The passport of one Prithi Pal Singh 
alias Laljee was impounded in 1976 by the     
Government   of 
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India because of   various foreign     | exchange 
violations. This passport was    released 
immediately     after the  Janata  Government 
tookover. Not only the passport was released 
but the Enforcement Officer was forced by Mr. 
Kanti Desai to apologise   to   Mr.   Laljee.   
Mr.    Kanti Desai has interest in the play boy 
club in London and has membership of the club.   
He stayed in the club a number of times 
between   1972 and 1977.   Mr. Kanti  Desai 
has a very   close associate in Mr. Prithi Pal 
Singh alias Laljee.   He is known throughout the     
country and in London particularly by the name 
of Laljee. Mr. Kanti Desai visits his house every 
evening for   entertainment and Mr. Kanti's 
affairs are   being looked after by Laljee.   With   
Mr. Kanti's support,   Laljee  purchased a  
benami  flat   in   London  at   9, Wellington    
Crescent,    Wellington Road,  London.   In fact, 
the flat belonged to Mr. Kanti Desai. Alter 
losing heavily  in gambling,     Mr. Kanti and 
Laljee sold this flat to Amir   Khairaz     of Air   
India ..... (Interruptions). 

SHRI ATAL BIHARI VAJPAYEE : 
Sir, allegations are being made against a 
person who is not present in the House. 

SHRI KALP NATH RAI : With Mr. 
Kanti's assistance, this flat was re-
purchased by Laljee after the Janata   
Government took over. 

MR. VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI) Mr. Kalp 
Nath Rai, will you please take your seat .Let 
me listen to what the hon. Minister is saying. 

SHRI ATAL BIHARI VAJPAYEE : 
Sir, we are discussing the Passport Act and 
not the conduct of an individual. If 
allegations are made against a person who is 
not present in the House, who is not in a 
position to defend himself, that will not be   
proper thing. 

Sir, I did not have any    prior J notice 
about it from the hon. Member.   I seek your 
guidance. 

THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI) 
: Mr. Kalp Nath, you please stick to what 
you want to say on the Passport Bill. 

SHRI SHYAM LAL YADAV (Uttar 
Pradesh) : Sir, it has been the procedure in 
this House for a long time that such matters 
are mentioned and no mentioned every 
day. How can he object, Sir ? {Interrup-
tions) 

SHRI YOGENDRA MAKWANA : 
Sir, Mr. Kalp Nath never wanted to make 
any allegations against the person who is 
not here and able to reply himself ? He 
simply quoted an instance where a 
passport was given to an offender who was 
accused and found guilty of having 
committed certain offences. Now, to such 
a person a passport was issued and why 
was it issued ? It was issued on the inter-
vention of certain persons and he has 
mentioned those persons. The intention of 
the hon. Member is just to show how 
passports are issued. 

 

SHRIMATI SAROJ KHAPARDE : 
Sir, he is not making any allegations. 

        THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Kalp  Nath,     
please      speak on the Passport Bill. 
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THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI^: 
Hehas taken note of it. 

SHRI VISWANATHA MENON 
(Kerala) : She is No. 1 criminal. 

THE VICE - CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI): 
Please conclude now. I am calling the next 
speaker. 
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THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Mr. Sat 
Paul Mittal, you have eight minutes only. 

SHRI SAT PAUL MITTAL (Punjab): Sir, 
I will conclude in seven minutes. Mr. Vice-
Chairman, the Amendment to the Passport 
Act brought about by the Janata Government 
to say the least, is anti-Janata. All 
professions, all declarations, all statements 
made by the Janata Party and Janta 
Government for giving relief to the poor 
have-nots in the country have been dashed to 
the ground. Raising the passport fee from 
Rs. 25 to Rs. 50 and comforting 
themselves^because of the rise in the number 
of passports from four and a half lakhs to 
eighteen lakhs is nothing but an attempt to 
grab four and a half crores of rupees from 
those have-nots, from those poor labourers, 
pe-sants, illiterate, innocent and people who 
are out of job who are, according to your 
own Labour Minister's assessment, are 
registered to the tune of a crore, and four 
crores of other such unemployed persons 
who are not on your register of 
unemployment Exchanges. I will not say 
Employment Exchanges. To say the least, 
Mr. Vice-Chairman, this act of the Janata 
Party is anti-Janata. The argument being 
advanced by the Ministry is that they have to 
open new offices. Regional Passport Offices; 
they have to make more" facilities and more 
equipments available and they have to 
spendmore on themachinery that goes into 
the whole operation. 
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This justification given by them is most 
unjustifiable. I must say that raising the fee 
from Rs. 25 to Rs. 50, when the number of 
applications has gone up from 4| lakhs to 18 
lakhs, is blatantly unjustifiable. In fact, this 
should have been reduced from Rs. 25 to 
Rs. 15 because the number of applications 
has gone up to a very large extent. But the 
Janata Government has done just the reverse 
of it. They have advanced certain reasons 
which do not stand the scrutiny off any kind 
of justification but they have raised the fee, 
by one hundred per cent. 

My second point is this.     The Janata   
Government     can  rightly claim, and  I think, 
this must be acceded to also, that they have 
introduced some system of simplification in 
procedure. I must concede that. But let me urge 
upon  the External Affairs  Minister, hon.  Shri    
Atal Bihari    Vajpayee     that    there is still 
room for more simplification, still  more     
room  for that.   You should also allow the 
State legislators, the Chairmen of the local 
Municipal Committees, the   Chairmen of the 
Zilla Parishads, the   Chairmen of the 
Panchayat Parishads and so on, to verify and 
attest the applications, the passport 
applications.   If you do this, I am sure, more 
people, who fall a prey to the professional 
racketeers, who are going about  in the country, 
robbing and looting these people of their hard-
earned money, will get the much needed relief 
that is due to them.   When you claim that you 
are simplifying it, I have no reason to doubt 
your intentions. But   I   must,   in   all    
earnestness, while   appreciating your  efforts at 
simplification, urge upon you to delegate 
theauthority to these categories of 
representations so that more and more people 
could be   benefited. !"   Not only that. I will 
also urge upon you,   request you, to make 
special facilities  available to    the people by    
authorised agencies at     fixed 

nominal rates so that the poor and illiterate 
people could go and get their applications 
duly filled in, formalities completed and all 
kinds of looting and robbing that is now 
going on by unscrupulous agencies could be 
completely eliminated. 

Sir, I come from the State of Punjab.   You 
will agree with me that the people of Punjab 
are not only hard-working, but   adventurous 
as well.   The number of applications has 
since gone up.   Your  office at Chandigarh, 
covering Punjab, Har-yana, the Union 
Territory of Chandigarh and other places, is 
not in a position to cope with the rise in the 
number of applications, is   not in a position  
to  cope with the workload.    In reply  to an 
earlier question by me, you were kind 
enough to inform me that you have opened 
offices in certain States.     I would request   
you    to    immediately... {Time bell rings)   
Sir, only 5\ minutes have passed.   I am 
keeping an eyeon the watch. 

THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI) : 
I would request hon. Members to co-ope-
rate with me. We have to conclude this 
discussion by 5.30 P.M. because the 
Minister will then get time to reply. There 
is also a Half-an-hour Discussion at 6 P.M. I 
have been advised by the Chairman that I 
must get this discussion concluded at 5.30 
P.M. so that the Minister can reply. 

SHRI BHUPESH GUPTA.' (West 
Bengal)|: Is it your contention that after 
5.30 P.M. he cannot reply ? 

THE VICE-CHAIRMAN 
(SHRI ARVIND GANESH KULKARNI) : 
Not that. He can reply after 5.30 P.M. He 
can reply at 10 P.M.   I do not mind. 

SHRI BHUPESH GUPTA : He can 
reply at any time. 
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SHRI SAT PAUL MITTAL : Sir, I was 
urging upon the hon. Minister to open an 
office in the State of Punjab at a central 
place, somewhere at Jullundur or Ludhiana 
at the earliest so that the workload could be 
handle d there without any difficulty.      
Sir, I am in   personal 

5 P.M. 

know of certain things. Whenever there is 
delay, that    consequently breeds corruption. 
Any kind of delay will give rise to corruption, 
howsoever   efficient or howsoever honest you    
may staff    your RPOs with. Now the question 
is, if the passport seeker is not given a 
passport, if the bonafides of a normal passport 
seeker are clarified by the district police ad-
ministration and even  then he does not get   a 
passport for six months, he believes that he 
has no other alternative but to consult some 
kind of an agency which can arrange a pass-
port for him.    I will cite the case of my own 
son. He is youngest son. He asked me that he 
must get a passport for himself.   I verified his 
passport papers and photographs, sent it to the 
RPO Chandigarh.   I have  received three 
letters from the RPO   saying that his  
photographs are not available and I have sent 
the photograp hs all the three   times.   If that 
kind of thing happens to me whom you have 
delegated the authority of verifying and 
attesting the passport papers, if that can 
happen to me and my son, what will be 
happening   to others you can very well 
imagine.   I  know, passport   applications are 
not  being expeditiously    dealt with    by the 
RPOs firstly because of the work load and 
secondly   because of some unscrupulous 
elements which must be operating at that 
level, at the   lower level      probably.   
Therefore,    my 

submission to you is to open, as per your 
own policy statement, offices in Punjab, 
Haryana, Chandigarh and elsewhere so that 
the work load could be dealt with by those 
respective offices. 

[The    Vice-Chairman        (Shri Shyam 
Lal Yadav) in the Chair] 

Sir, the Minister while speaking on the Bill 
said that four to five weeks has been the 
time fixed for the disposal of such 
applications My submission to the hon. 
Minister would be to see that these 
applications are disposed of within a 
stipulated period. Why should not the 
Government come forward by making this 
period a statutory one? If you stipulate some 
kind of a period of five weeks or four weeks 
and make it statutory, I have no doubt that 
there will be greater efficiency and the 
Regional Passport Offices will know their 
time-limit by which they have to dispose of 
the applications. Even if the Government has 
to create a special cell for dealing with these 
applications at the district headquarters, the 
time limit could be fixed for them also. 
Unless the time limit has been made 
statutory in the Act itself, I am afraid these 
delays will continue and the delays will 
certainly give rise to and breed corruption, 
graft at the level of the Regional ^assport 
Officers. Also these unscrupulous 
professional racketeering agencies will 
prosper and flourish at the co^t of the poor 
labourer, at the cost of illiterate people who 
go about for passport from one door to 
another and eventually fall prey to them. So, 
I will urge upon the hon. Minister to give his 
serious thought to these constructive 
proposals that I have put forth and I have no 
doubt that they shall receive his utmost 
consideration. 

Thank you. 

SHRIMATI       NOORJEHAN RAZACK   
(Tamil     Nadu) :    Sir, 
the entire gravamen of the Passports 
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(Amendment)  Bill, 1978, is the enhancement 
of the fees for passport from Rs. 25 to Rs. 50.    
The reasons for the increase in fees are stated 
to be the increase in cost of providing passport     
services   in   India,  the increase in salaries 
and allowances of the personnel employed, 
increase in accommodation charges and 
increase in the cost  of   equipment.    I    do 
not for   a moment   like  to dispute the rise in 
cost    of  services.   The continuo us     rise     
in     cost      of living   has     hit every    
aspect    of human     activity        very      
hard. There appears   to   be no    respite from 
this onslaught on our slender resources.   But 
at the same time, we   have   to   bear   in   
mind  the conditions which have arisen, 
resulting in the efflux of a large number of our 
brothers   and   sisters,   seeking better 
fortunes abroad. If you analyse a cross   
section of the people who require passports 
for going abroad, I am sure a bulk of them 
will be found hailing from the poor strata of 
society.   They do not require    these 
passports for goingfor a jaunt abroad. Hard   
economic conditions in their home country,  
non-availability     of suitable jobs for the 
majority of the able-bodied and qualified 
people and desire to avail of every opportunity 
for making a living that the foreign 

countries     offer ---------- these  are  the 
basic factors impelling hundreds and 
thousands to leave their mother country. Is it 
not our duty to help these poor people by 
facilitating their journey abroad with all the 
means in our power ? I do not think we are 
making a good start towards providing 
assistarce to them, which they richly 
deserve, by increasing the passport fee from 
Rs. 25 to Rs. 50. I would urge that a system 
of differential rates should be evolved, 
whereby the main burden of expenditure on 
the passport offices will fall on the affluent 
ar d the well-to-do who are going abroad. Of 

. these, there are many, and even higher rates 
for passports can be charged, in such cases.   
Lut for those who go 

job-seeking abroad for bare living human 
considerations demard that the rates charged 
are reasonable and do not add to the host of 
troubles which this class of people are 
already facing. We have to bear in mind 
while deciclirg about the schedule of fees, 
that the bulk of our foreign exchange 
reserves is accounted for by remittances 
from 1 he humbler sections of people who 
corstitutea majority . I would therefore, urge 
the hon'ble Minister even new to review the 
present schedule of fees which falls both on 
the rich and the poor alike. 

It is the height of anomaly that the 
increased fees are operative even before the 
introduction of this Bill and parliamentary 
sanction has been taken for granted. The Bill 
seeks to give ex-post-facto sanction to the 
levy of increased charges. I do not consider 
this to be in keeping with the principles of 
equity. I would even suggest refund of the 
increased charges which have been levied 
before Parliament has given the approval. 

Sir, the honlble Minister must be fully 
aware of the wees experierced by the 
passport applicants, especially those coming   
from the    humbler sections of society.    I 
have   heard about hundreds of cases where 
the fate of the applicaticrs is rot known for a 
long longtime, takirg more  than 6 months, 
why ever a year, for any decision thereor.     
You car appreciate the sense of gnawing 
uncertair ty which corrodes the sensibilities 
of these people who are in a hurry to accept  
the work  abroad.    In these days   of 
scientific      advarcenert, modern methods of 
data-processir g and   improvement      of       
vitality in administration, we aie   sorry   to 
note   the same    sickrirg story of endless 
delay, added to which ara 
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[Shrimati Noorjehan Razack] 
methods, of clever corruption which j favour the 
applicant who knows how to pull wires and 
grease palms. Let it be said that these offices are 
ser-vie oriented in the true sense of the term and 
that there is not a single palm to be greased in 
that organisation. 

Obviously, due to the growing demand 
of a vast number of people to go abroad for 
bare livelihood, the number of passport 
Offices in India is far too meagre to meet the 
rush. I would urge the Government to carry 
out quickly a phased programme of opening 
more offices throughout India, so that the 
service is available to all applicants within a 
convenient distance. 

T need not recite in detail the untold 
hardships experienced by the poor people 
who fall a victim to unscrupulous travel 
agents who compel the applicants to pay 
exorbitantly to go abroad and these travel 
agents cheat men and women seeking jobs 
abroad by giving them, bogus travel 
documents. For example, a big group was 
arrested on arrr al in Tehran. They were trfed 
and jailed for entry without proper 
documents. The hon'ble Minister must be 
aware of these cases. His Ministry should not 
content itself with merely issuing passports. 
It should look at the human need behind 
'every application. 

By going deeper into the cases, it cm be 
found out whether the victims are being 
duped bv the unscrupulous operators and 
manipulators. 

" It can find out whether there are instances 
of collusion between unscrupulous persons 
in the office and the sharks outside. I have 
no doubt that if a team of motivated offi- 

cers applies its nvnc to help the poor and 
devises a crash remedyj thousands of the 
poor, hungry aspirants for jobs overseas can 
be saved in time from the rapacity of the 
swindlers. The greatest help the passport 
office can give is to issue the passport within 
a specified time limit or to inform the 
applicant clearly and unambiguously what is 
wrong with his application. 

Moreover, the Government must be 
aware of hundreds of cases where poor 
people ha^e been lured abroad where they 
find to their discomfiture and dismay that 
there are no jobs at all or they have to do 
menial work of a low character. Govern-
ment must have made an anatomy anatomy 
study of such cases. 

THE VICE-CHAIRMAN 
(SHRI   SHYAM    LAL YADAV): [ Please   

conclude   now. 

SHRIMATI NOORJEHAN RAZACK : 
Just two minutes, Sir, It is not high time for 
Government to come out with positive 
measures to prevent swindle of honest and 
poor citizens. I was also told that wo nen 
who are going ab- 

     I road for jobs are being sold in open market 
abroad and they are forced 

     I to live like slaves .In the light of 
widespread malpractices, the Central 
Government must cut out much of  the red 
tape so as to save job- 

   I    seekers   from  falling    victims   to 
. unscrupulous agents and at the same time 

encourage the extensive growth of 
responsible agencies to handle the mass of 
those wishing to go abroad in search of 
better prospects the Government must 
safeguard the interest of the citizens, both in 
the process of migration and also in 
ensuring that they get a fair deal when 
working abroad. 

Sir, if I have been a bit emotional in 
what I have stated, it is because of 
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the moving accounts I have heard ab^utthe 
plight of passport applicants. Of course, there 
ha? been a great deal of improvement in the 
vorsing of passport offices, but the improve-
ment falls short of the dimensions and 
magnitude required to make th-;e offices 
function with streamlined efficiency.   Thank 
you. 

SHRIMATI KANAK MUKHERJEE 
(West Bengal) : Mr. Vice-Chaiman, Sir, this 
is a very simple Bill and there is very little 
scope for a long discussion. There is no sense 
in introducing this Bill in this House because 
this is a farce and a mockery    of democracy.    

Sir, the main thing of this Bill is to 
increase the passpot fee from Rs. 25 to Rs. 
50. But they have already started charging, 
long before, tha enhanced fee. I myself had to 
pay Rs. 50 the other day So what is the sense 
of introducing this Bill? Are you going to put 
this Bill into action with retrospective effect? 
Therefore, I do hot understand the meaning 
of this Bill. Again, suppose this House does 
not O.K. this Bill, are you going to refund 
this balance of the money to the millions of 
applicants ?,Certainly not. What is the use of 
seeking the opinion of this House, I do not 
understand. 

Sir, obviously, I am against increasing 
the fee for the passport. Let us see what it 
was earlier. From 1961 to 1971 it was only Rs. 
15 and the passport was valid for three years. 
Since 1971 it was Rs. 25 and the passport 
was for five years. Now we are making it Rs. 
50. Certainly, we are not going to make it 
valid for ten years.    The   period 

remains the same. The hon'ble Minister has 
stated that there is lot of increase in 
administrative cost. He says that ihey had to 
appoint 375 clerks and some officers for the 
administration. So the cost has increased. It 
is true. But from his own statement, I see 
that in 1975 there were 4.5 lakh passports. In 
1976 their number was 5.70 lakhs. In 1976 it 
was 9 lakhs. From January to Jure 1978 it 
was 7 lakhs. By the end of the year they 
expect it to go upto 18 lakhs, if not 2 million. 
And 2.5 lakhs applications are still pending. 
So their income has increased more than 
four times. And what are you going to do 
with this extra income? I do not understand. 
They say the cost has increased. But the 
applicants have increased from 4 lakhs to 18 
lakhs. This is very funny. So income is more 
than expenditure. 

And who are the people who are going 
abroad? They are not the people of well-to-do 
classes. They are .not going for sight seeing 
or visiting. Most of them, or a majority of 
them,are going out for seeking jobs. Many 
people of the minority communities are going 
there to the Middle Eastern or Arabian 
Countries to seek jobs. Many of them are 
poor peoole. As many of the speakers have 
already mentioned, they are pcor people, 
artisans, workers and many ordinary middle 
class people going for seeking jobs. This is 
because of the deficiency of our own country. 
The unemployment problem is there. It 
cannot be solved because the fundamental 
principles of this Government are not far from 
those of the previous Government. So they are 
following the same policy. That is why 
millions of people who are not getting jobs 
here are trying to seek jobs anywhere. Why tax 
these poor people ? My point is that if we in- ' 
crease the fee, it will only be taxing the poor 
people and the middle class people, those who 
are going   abroad to seek jobs. 
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[Shrimati Kanak Mukherjee] 

Now, regarding the administrative 
efficiency, as the hon. Minister has said, they 
are going to increase it. But  how much   of 
harassment  is there to millions of people, we 
know. As many of my friends have already 
mentioned,    the photos get lost, the 
affidavits  are   not traceable,    the signatures 
do not tally—go back and come again.   All 
these things are there.   My own   photos got 
lost in the Regional Passport Office.   This is 
a copy of the letter that I   have sent in   
protest.    I gave Rs. 50 and sent the 
application on 21st July. Yesterday they said 
that my photos were lost and I should get 2 
more p hotos.    If this can happen to MPs, we 
can imagine what is happening to millions of 
people.    This is the type of efficiency.   This 
is ore example of what is happening in the 
capital. One can well imagine what happens 
in  other Regional Passport  Offices. Many 
times  it so happens that two photos are lost 
and people are required to get more phctos of 
the same type. Mary people made or ly four 
copies of a photo.   Agair they will have to go 
back.   So much harassment  is there.    
Similarly, for signatures, for affidavits, for 
other things.    So the question of raisirg the 
stardard of efficiency,  is  there.   Merely      
by enhancing the feethe problem will not be   
solved.   Neglect   is there; inefficiency is 
there ; corruption is there.   Some  of the 
travel   agents and the   passport agents     are 
the centres of corruption    and bribery. It is 
true that corruption has gore into the very   
roots of our society,  from top to bottom, 
during the last three decades.    It has 
increased so much tint it is very   difficult to 
catch it. You catch it here at d there it   goes. 
The Govern rrert has to do something to 
control these things and to check corruption.   
That is the main point. 

There is ore more point. Even if the 
signatures of a Member of Parliament are 
there, police verification is there and there is 
harass- 

ment. This must be stopped. Again, as 
others have mentioned, ML As should also 
be authorised to sign the passport 
application forms. I think this should be 
done because they know the people and 
they are very close to t he people. If MPs 
can sign, why can't   MLAs do so? 

These are the main points    on which I 
wanted to invite the Minister's attention. 

I do oppose the imposition of enhanced 
fee, which is already in existence. 

THE VICE-CHAIRMAN 
(SHRI SHYAM LAL YADAV): 
Mr. Kesava Rao, would you like to 
speak on your amendment or ________ ? 

SHRI V. C. KESAVA    RAO (Andhra    
Pradesh)  : On    amendment   also I will 
speak.   On that, ' I will speak at that stage. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): You speak this 
time on the amendment also. 

SHRI V. C. KESAVA RAO : I do not 
understand why I get the last chance and 
why I get only two or three mir utes. I do 
not understand this policy. Everybody is 
getting 10 minutes. The last time also I was 
not given  full time. 

THE VICE-CHAIRMAN 
(SHRI SHYAM LAL YADAV) : You will 
get full time. What I request is that you 
speak at your amendment stage, not this 
time. 

SHRI V. C. KESAVA RAO s This is 
not good, I should say. This is really partial. 
Ycu were in the chair. I cut my time. You 
went on ringing the bell. 

r.HRI MULKA GOVINDA REDDY : 
Why should we not extend the time allotted 
for this Bill ? 



 

THE VICE-CHAIRMAN 
(SHRI SHYAM LAL YADAV) : All 
Members will be accomodated. 

SHRI MULKA GOVINDA REDDY : 
Why should the time not be extended? 
Instead of two hours, let us have two more 
hours for this important Bill. Half an hour is 
more. How can you accommodate all the 
Members ? 

THE VICE-CHAIRMAN 
(SHRI SHYAM LAL YADAV) : We can 
extend the time a little. The Business 
Advisory Committee, in its wisdom , has 
allotted two hours. All the parties were 
represented. They knew the importance of 
the Bill. We have by and large to abide by 
the decision of the Business Advisory 
Committee. You may take some more time, 
but not two hours. All the speakers will be 
covered.   Kindly    co-operate. 

SHRI V. C. KESAVA RAO: Sir, I 
would like to point out that the figures given 
by the Hon. Deputy Minister, are correct. 
The Minister for External Affairs deserves 
congratulations because the number of 
passports issued has increased from 4.5 lakhs 
in 1975 to 18 lakhs. It is really a good 
number. For the procedure he has adopted, 
for regularising the procedure, he really 
deserves congratulations. 

As regards issue of the passports in 35 
days he was telling, I think that this is a long 
period. 

Sir, in one case which I came across, I 
know, two friends of mine had sent two 
applications on the same day. They got 
receipts for the applications and ai-o for 
their money they sent. I actually went there 
after 15 days. One apnlication was missing 
from the Department. Then thev searched it 
for two  days but they could 

not find it out. One was there. The same day 
the two applications were sent, the receipts 
were there and one was missing. So, 
something is going wrong in the Regional 
Passport Office in Delhi. That has to be 
checked up. 

Another thing is, Sir, that especially in 
the States it is very difficult to get a passport 
within three or four months. It is not so easy 
to get it within 35 davs. The application has 
to go to the Collector and from there to the 
Passport Office, and unless somebody goes 
to the Passoort Office, it will not be sent. 
They take lot of time there. So, this time 
should be cut. I request the Minister to see 
that this time between the date of application 
and the date of receiving the passport should 
not be more than a fortnight. In any case, 
they can issue within a fortnight. They 
would not take more than half an hour or an 
hour to write down the passport, and an 
officer will take only three minutes to sign it. 
So, 15 days are enough; 35 days are not 
necessary. 

Another thing is, Sir, that in almost all 
the States there are no Passport Offices. 
Even now the people from Andhra Pradesh, 
I think, have to go to Madras for the 
p.issnorts. So, the delay is there. That delav 
should be curtailed. Every State canital 
should have a Passport Office so that the 
neople can be issued passports early. 

Regarding the increase in the 
amplication fee, I would like to say that 
from India generrallv unemployed peonie 
and labourers are going to foreign countries 
so that they can earn some money. A fee of 
fifty rupees is too much frr-them. "Mostly 
labourers are rtfcftrft ed and they do not 
have money even for eating two times a day. 
For such people, a fee of fiftv rupees is too 
much. I do not understand 
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ft. Th? hon. Minister has said that they would 
be issuing about 18 lakh passports this year. 
So the income will be about Rs. 9 crores. So 
from Rs. 1 crore the income has gone up to 
Rs. 9 crores. I do not know whether tho 
Government is so poor that money should be 
taken from the poor people. The poor people 
who go out a? labourers cannot afford to pay' 
Rs. 50. Of course, the rich people, the smug-
glers or the business people'can]pay Rs_. 50, 
but the labourer who goes there to do some 
labour work will not be able to pay flfcy 
rupees. So, that is why... 

SHRI     PREM      M\NOHAR (Uttar 
Pradesh):  If they can pay the air fare, can't 
they pay fifty upees ? 

SHRI V. C KESAVA RAO: Tha 
contractors will pay it and th-se people after 
earning... 

"SHRI    PREM    M\NOH\R: 
Tru  air jfare  is  in  thousands  of rupees. 

SHRI V.  C. KESAVA R/\0 : Another 
thing is, issuing of passports has been 
liberalised. Bat it has come to my notice that 
there is restriction on giving "no objection" 
certificates for certain people to go to certain 
countries. I do not mder-r stand this. We are 
sending these people only to the friendly coun-
tries. Then why are "no objection" certificates 
not issued in the case of some  people  going 
to   Iraq ? Very recently a case came to my 
notice. A doctor got a job in Iraq and he 
wanted to go th?re. But I found out from the 
Department of Personnel and Administrative 
Reforms that the "no objection" certificate 
would not be issued to him. I do not 
understand. I found out from the Iraqi 
Embassy here that many people are going 
from India to Iraq. I think there is something 
wrong going on in the department. They are 
allowing certain people and they are not 
allowing certain other people. I do not know 
why 

you ate stopping those people who try and 
get some jobs there. You are not able to give 
them jobs here. A doctor whom (I know, a 
postgraduate in medicine, was there without 
any job for eight years. He might have spent 
a lakh or two lakhs of rupees to study 
medicine. Such a man who has no job for 
eight years, somehow or other gets a job in 
some other country and I do not know why 
you are stopping him. I do not know why you 
are-not going to issue a "no objection" 
certificate. I request the hon. Minister to 
examine this matter, particularly in regard to 
those countries where people are willing to 
go, and especially Iraq.! 

Sir, another point that I want to raise 
here is about the signing of the passport 
applications. Now, Members of Parliament 
can sign the application. But it is not possible 
for ordinary people to get a Member of 
Parliament to sign. That is why I want that 
all MLAs, Panchayat Samiti Presidents and 
Municipal Council Chairmen should be 
allowed to sign the passport applictions be-
cause they are also {elected members and they 
are within the reach of ordinary people. So it 
will be very easy for them to take their signa-
tures. Otherwise most of the Members of 
Parliament are here for three or four months 
in a year and they will not be able to sign. So 
we must liberalise this also. Also those 
people, especially the unemployed people, 
will not be able to spend money and go to 
distant places to take the signatures of 
Members of Parliament. 

Sir, as regards the passport fee, I would 
once again request the hon. Minister to see 
that the fee is reduced to a certain extent at 
least. If they are in need of money, they 
may reduce it to, say, Rs. 30 or Rs. 40, but 
it should not be fifty rupees. Fifty rupees is 
too much. So I would request the Minister 
to consider a reduction in the application 
fee.   Thank you. 
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SHRI MULKA GOVINDA REDDY: 
Mr. Vice-Chairman, the Minister of State 
for External Affairs should have brought in 
a comprehensive Bill in regard to passports. 
He referred to the 1922 Emigration Act 
which was passed by the Britishers when we 
were not independent. It was a retrograde 
Act. The Minister should have brought for-
ward a more comprehensive Bill with regard 
to passports. 

Secondly, he did not make out a case 
for increasing the fee of Rs. 25/- to Rs. 50/-
. According to the Ministry's report for 
1977-78, their income from passport offices 
during 1976 was Rs. 213 lakhs and ex-
penditure Rs. 61 lakhs resulting in a saving 
of Rs. 152 lakhs. In 1977 the income was 
Rs. 346.79 lakhs, expenditure Rs. 104.20 
and the saving was Rs. 242.59 lakhs. 
There- 

fore, the Minister did not make out a case 
for increasing the fee to Rs. 50/-. Of course, 
he said that the accommodation in the 
offices has been increased and more offices 
are being opened. It is all true. It is also true 
that they have simplified the procedure. 
More passports have been issued than 
before and now passport application forms 
are available in post offices and Members 
of Parliament are allowed to verify the 
passport applications. Many hon. Members 
have said that MLAs and MLCs and other 
elected representatives of the people should 
also be allowed to verify passport 
applications. This will further simplify the 
procedure. I hope the Minister will agree to 
that. 

Mr. Vice-Chairman, in U.K. passports 
are issued for ten years at a time. If we 
copy that system, much of the processing 
work can be reduced and the cost of issuing 
passports will also be diminished. I would 
urge the Government to increase the period 
to ten years. 

There is more room for decentralisation 
in the matter of issuing passports. Now 
passports offices are being opened and there 
is a demand that every State capital should 
have a passport office. I welcome that sug-
gestion. I have been pressing the Ministry 
for that. I want to make a suggestion in this 
connection. For issuing Indo-Bangladesh 
passports, the Central Government have 
authorised the State Governments and Chief 
Secretaries to issue these passports. 
Similarly, it should not be necessary that the 
passports should be issued only by the 
regional passport offices of the Government 
of India. The Chief Secretaries or the 
District Magistrates or the District 
Collectors in the districts can be authorised 
by the various State Governments who in 
turn can be authorised by the Government 
of India to issue passports.  That  is 
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what is being done in the case of Indo-
Bangladesh   passports. 

Sir, there is another point which I would 
like to state and it is this that the fees for 
passports to Bangladesh, though the visit to 
Bangladesh may be for a limited purpose, 
are less. Similarly, for passports to Pakistan 
also, the fees that are to be charged should 
be less and the visa system that is now 
prevalent between India and Pakistan and 
between India and Bangladesh should be 
done away with. Formerly, we were all in 
one country and there should, therefore, be 
more free movement of the people of these 
three countries and now that we have very 
friendly relations with Pakistan and 
Bangladesh, whatever irritants are there 
should be removed. 

SHRI KALYAN ROY : The people 
who came from Bangladesh without 
passports have been pushed back  by  the 
BSF. 

SHRI MULKA GOVINDA REDDY: 
And, Sir, this visa system should be 
abolished and there should be free 
movement of the people of these three 
countries. I would also like to point out 
another thing. When an Indian goes out of 
India, particularly to West Germany for 
three months, he need not have a visa to go 
to West Germany. But in the case of the 
Commonwealth countries, with whom we 
have very friendly relations and very good 
links, they are insisting on visas. If you want 
to go to London, you must have an entry 
permit. Our former Minister, Mr. D. P. 
Chattopadhyaya, had to face a very 
awkward situation at the London airport. A 
Minister of that time, a Minister of the 
Government of India, was not allowed to 
land at the London airport and he was not 
allowed to go to London. Later on, Sir, 
somebody prevailed upon the authorities 
there and then only he was allowed to 
proceed.   I would 

like to ask why this system should 
betheiewhenweare in the Commonwealth. 
This system of entry permit to go to 
London should be done away with and the 
Commonwealth citizens should be able to 
go to any other Commonwealth country 
without any visa. 

Then, Sir, about our Consular i 
Departments in our Mission abroad there are 
many complaints and one is that whenever 
Indians go there for extension or renewal of 
their passports, it is not done easily. In fact, 
Sir, I came to know the other day of a case 
of this nature. I came to know that Mr. Bala 
Pazhanoor, a leader of the AIADMK in the 
Lok Sabha, was refused the renewal of his 
passport in Singapore. I really cannot 
understand how an Indian Mission in 
Singapore ran refuse to renew the passport of 
an MP an ,. I understand he had to come 
back to India to get his passport renewed. 
This should not happen. I am sure the 
External Affairs Minister and the Minister of 
State will pull up our Missions abroad so 
that they will be more considerate and more 
helpful to those Indians who want to come 
back to India or who want to have their 
passports extended. 

Sir, whenever a foreigner wants to visit 
India, there are always some hurdles or 
some difficulties which are created by our 
Missions while issuing the visas and they 
issue visas only for a very limited period. 
And, Sir, when a person from a friend lv 
country wants to come to India for the 
purpose of his children's education, the 
extension of the visa of such persons has 
become very difficult. The Home Ministry 
in New Delhi is in charge of extension of 
visas or issue of visas. That should be done 
away with. The External Affairs Ministry 
should be in charge of the new work of 
extension or issue of visas normally because 
they 
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know the persons and they know the 
countries and not the Home Ministry people. 
It is the External Affairs Ministry which is 
in charge of external affairs, and therefore, it 
is the Ministry Which should be rightly in 
charge of issuing the visas or extension of 
visas. It has come to my knowledge that in a 
particular case, where an Indian got married 
to a lalien, his wife got an Indian passport. 
Later on, a daughter was born in another 
country, in Kenya, and she came to India 
with her parents as an infant. Now, that girl 
has grown up and she is 18 years old and 
when she applies for passport, it is not 
allowed and it has been denied to her in 
Bombay. 

Parents are Indians. It is a fact that she 
was born in a foreign country. But she has 
been living in India for the last 18 years. 
The request for a passport has been refused. 
This should be rectified. These are cases 
which should be expeditiously dealt with. 

Another point I would like to place 
before you, Mr. Vice-Chairman, Sir, is a one 
connected with a case where a girl wants to 
change the status of the passport. When she 
got the passport, she was a maiden, and when 
she gets married, this marital status should 
be mentioned in the passport. Why should 
there be so much time required for making 
this small variation in the passport ? An 
officer in Ahmedabad Passport Office said 
that it would require at least six weeks for a 
variation of this kind in the passport. These 
are small things which should be looked into. 

Mr. Kundu has done very well in this 
Department after he took over. He was 
telling us that within 35 days an application 
is made, the passport will be made. It is too 
long a period. 

SHRI N.  G. RANGA:  Yes. 

SHRI MULKA GOVINDA REDDY) 
When people want to go abroad to get jobs, 
not in thousands but in lakhs for seeking jobs 
which are nowadays easily available for 
engineers, for doctors, for technicians, for 
skilled and unskilled workers, particularly in 
Gulf countries and other West Asian 
countries, the period tha*- is taken for issuing 
the passport should be reduced. You must 
have modern gadgets. In America, I 
understand, one can get a passport within a 
day or two. Why should we take 35 days to 
issue a passport here ? Many Members have 
already complained that this is only a pious 
wish of the Minister. The period that is 
usually taken is four or five or six months. 
We have brought such instances to your 
notice. We have a Regional Passport Office 
in Madras ; Mr. Das is there. He has replied 
promptly to my letters and attended to 
matters. I am glad there is a Passport Office in 
Bangalore which the Foreign Minister visited 
during his last visit there. It is a very good 
place, and the Passport Officer is seeing to it 
that passports are issued within ten days. In 
Assam, I understand, the position is very bad. 
There they take a very long time. Why 
should that happen ? If it is decentralised, if 
the State Government officers are authorised 
to issue passports, this complaint will not be 
there and within a week or ten days a passport 
can be issued. 

Mr. Vice-Chairman, in 1967 when the 
Passport Act was passed, an Ordinance was 
issued. If the same procedure had taken place 
in this case, much of the criticism would not 
have been made. If the Ordinance was 
issued, there would not have been criticism 
at all. I do not know why the legal depart-
ment in his Ministry or the  Law 
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Ministry did not advise them to 
issue an Ordinance in order that 
such criticisr would have been 
avoided ------- (Time Bell). 

Mr. Vice-Chairman, I am  finishing. Sir, 
the Passport Act rules are framed for 
implementing the purposes  of this Act.   This  
Passport Act, which is being amended now, 
was passed in    1967.    Since then,     j the 
rules framed under this Act in     ' 1967 have 
been amended 24 times. I do not know why 
these rules have not been consolidated and 
issued as one rule under the Passport  Act. 
After this Bill is passed,   I think they will 
have to issue fresh notification regarding rules. 
I believe that they   will   issue  consolidated 
rules under the Act that is going to be passed. 
Sir, I would like to conclude by   saving  that 
Mr. Vajpayee   and Mr. Kundu have done their 
best to simoHfy the procedures, to   reduce the 
time required for the issue   of passports and I 
am sure that they will lake further steps to 
decentralise the whole procedure and to have 
modem gadgets  so that  a  passport  is issued 
within a week and, if   possible, within a day 
or two as is done in America. 

SHRI HAMID ALI SCHAMNAD : 
Mr. Vice-Chairman, Sir, I am very glad to 
say that the procedure for getting a passport 
is being liberalised after Mr. Vajpayee's be-
coming the Foreign Ministery and there is a 
general approval from this House, even, 
from the Congress (I) Member, Mr Kalp 
Nath Rai. He also complimented Mr. 
Vajpayee. I am elad to note that. The pass-
nort fee has been raised to Rs. 50. Some 
Members of this House op-nosed that. I feel 
that the fee of Rs. 50;- for getting a nassport 
is not much. It does not affect the common 
man as is being made off*. My State is 
Kerala State from where not only thousands 
but lakhs of people apply  for  passports  
and  they   are 
963 RS—11 

getting them in due course of time. It may be 
that it is too much for some  people.   But  by  
and  large, people accept it. At the same time 
they want to see   that they get the passport as 
quicker as possible. They do not grudge these 
Rs. 50/-.     But when they go to the Passport 
Office from   morning till evening they do not 
get any facilities there.   There are   no   
facilities   to   sit. There is no drinking water     
also,  as   was stated by     Mrs.  Leela 
Damodara Menon.  These facilities should be 
provided.   I know it may not be possible to do 
these things immediately because   some of 
the offices have   been, opened   recently.    
Mr. Kundu came to Calicut and he inaugurated 
an office there.    We are thankful to both the 
Ministers of Foreign Affairs for establishing 
an additional   office   in   Kerala State. Apart 
from having one in Ernakulum, we have ore in 
Calicut now in order to speed up the work of 
issuing passports. I hope further facilities will 
be   provided.... 

Mr.   KALYAN  ROY   :   More office 
in Kerala. 

SHRI HAMID ALI SCHAMNAD : It 
is because more people from Kerala are 
going abroad. The Members of Parliament 
have been given the right to sign the verifi-
cation certificate. But there is one clause 
saying 'he is financially sound to the best of 
my knowledge'. Well, if people are 
financially sound, why should thousands of 
people go abroad ? I feel that thnt clause is 
unnecessary. 

We are asked to sign whether we know 
the man is financially sound or not. How 
could you find that a man is financially 
sound or not. If he is financially sound, why 
should he go abroad, whether he is a teacher 
or a carpenter or a driver or a fitter ? You 
cannot say whether he is financially sound 
or not. This clause is unnecessary and this 
may be 
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deleted. As far as I am concerned, I have 
signed thousands of applications from Calicut, 
Cochin, Mala-puram and from different parts 
of Kerala. And I can only say, to *he best of 
mv ability, because it is not possible for a 
Member of Parliament to know all the people 
who come to him. Sometimes you might have 
seen the person somewhere or some-bo iy 
may bring him to you. Here, the power is 
given to the Members of Parliament. This 
power should be given to the Members of the 
Legislative Assembly, at least to sign the ve-
ification certificates in their respective States. 
I don't say the MLA could sign for the whole 
of India. At least, he should be able to sign for 
his constituency. To that extent, they will 
lessen the work of the Member of Parliament, 
and the possibility of omissions will be less. 
That asoect should be considered by the 
Ministry. 

With feqrard to immigration. Sir, a lot of 
difficulties are being faced, specially bv the 
workers of Kerala. They get the passports to TO 
either to Muscat or Bahrain or  Dubai or Abu 
Dhabi.    They get the    visas also.   Even 
though thev get the visas from  the  proper 
authorities,  very often they are held up at the 
Bombay   airport   bv   the   Immigration 
authorities on the ground that there is  some 
flaw somewhere or that the passport is not 
genuine or that the person   must get a letter 
from the spoasor.     In   many   cases,   these 
people are harassed. I know that Rs. 500   or Rs.   
600  or Rs.   TOOO   are given to the Immigration 
officers and all these things are overlooked and 
they are sent abroad.    This   sort of difficulty is 
being faced at the Tri-vandrum airport and also 
at the Bombay airoort.    This asoect mav please 
be  looked into.    I  know that   the Minister is  
good enough to libra-Use many of the 
immigration rules. This  sort  of    experience    
is  still there.   I  know   that  some  people 

who went to Muscat some time back had to 
be repatriated because of some difficulties 
there. But that does not mean, all the people 
who are going abroad are of the same type. 
Recently, there was a trouble in Kuwait. The 
trouble was not because of the Kuwait 
Government but it was because of our In-
dians only. In Kuwait an unskilled worker, a 
coolie gets 5 and a half dinars, that is Rs. 
150/- whereas the workers of an Indian 
construction, company sponsored by the 
Government of India, get only one and a half 
dinars, that is just Rs. 40. The Kuwait 
Government givesfthe construction company 
Rs. 150 a day for an unskilled worker. But 
these people pocket it and give only Rs. 40 
to an unskilled worker. Therefore, we must 
tackle that problem in India only. You 
should not give licences to such construction 
companies to take up construction work 
there. 

SHRI KALYAN ROY : Rs. 40 should 
be increased to Rs. 51. 

SHRI HAMID ALI SCHAMNAD : Sir, 
what I say i s that the middlemen should be 6 
PM eliminated. With regard to other matters, 
I say that immigration difficulties are there 
and those should be liberalised. I once again 
congratulate *he Minister of External Affairs 
for having liberalised the procedure for 
issuing of passports. 

SHRI KALYAN ROY : So that income-
tax evaders can go abroad. 

SHRI HAMID ALI SCHAMNAD : Of 
course, income-tax evaders, smugglers and 
such other offenders should not be allowed 
to go.    I am one with you in all that. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV) : Yes, Mr. 
Minister. 
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SHRI KALYAN ROY : Sir, it is already 

6 o'clock and we have got some other 
business. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV) : If the House 
agrees, we can sit a little longer and take up 
that business after passing this   Bill. 

SHRI MULKA GOVINDA REDDY : 
You have already given an assurance. 

 

SHRI KALYAN ROY : No, no. 

SOME HON. MEMBER : No, not at 
all. 

SHRIMATI NOORJEHAN RAZACK 
: No, we do not agree with that. 

SHRI YOGENDRA MAKWANA : 
How do you consider other Ministries 
subordinate to the Foreign Ministry ? 

 
SHRI N. G. RANGA : Mr. Vice-

Chairman, Sir, my hon. friend, Mr. 
Vajpayee, is noted for his resilience and his 
readiness to respond to public opinion and 
public opinion, especially in Parliament, is a 
damsel, which he should court with great 
care and assiduity. He can see now how the 
House has reacted to his suggestion. It was a 
very unwise suggestion. Do not give any 
passports to any Members of Parliament as 
such, if you do not want to give them the 
special privilege. But if you wish to   give    
diplomatic   people 
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Members of Parliament who belong to your 
Ministry's Consultative Committee, please 
for God's sake, drop the idea; otherwise all 
Members ot Parliament should be entitled to 
the diplomatic passport. 

SHRIMATI LEELA DAMODARA 
MENON : In case of those who have already 
been given the passport for 5 years, will they 
again have to pay Rs. 50 ? 

SHRI ATAL BIHARI VAJPAYEE : 
That will be without any extra fee. 

 
I hereby certify that I have known 

Shri/Shrimati/Kumari ... 
.son/wife/daughter of... .for more than 2 
years. 

 
I hereby certiiy that I have sa 

tisfied myself that the particulars in 
the above application for a pass 
port furnished by _______are correct. 
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I regard the applicant to be a suitable 
person to be consider for issue of a 
passport. I have satisfied myself that the 
applicant is a citizen of India. 

SHRI ARVIND GANESH 
KULKARNI : Including those big houses 
or what ? 

 

SHRI KALYAN ROY : Mr. Vajpayee, 
I have mentioned the names of perons 
belonging to big houses in regard to whom 
show-cause notices have been issued and 
charge-sheets have been framed. Why have 
they been allowed to go at road in order to 
clean up their things ? They have been 
charged for violation of foreign exchange 
regulations. Why should they be allowed to 
go abroad  ? 

SHRI ATAL BIHARI VAJPAYEE : I 
have to go according to the provisions of the 
Passports Act of 1967, which clearly lays 
down, I would like to quote. 
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SHRI KALYAN ROY :   How 
have you permitted them to go abroad ? 
There is the case of Mr. Goenka. I have 
mentioned the names. 

SHRI ATAL BIHARI VAJPAYEE : If 
there are any criminal cases pending in the 
courts, the Government is authorised to with-
hold the passport, otherwise, not. There are 
cases in which the courts have allowed 
passports for a limited period even though 
there are cases pending in the courts. 
Therefore, we have to be careful. I entirely 
agree that this liberalisation should not come 
in handy for those who have indulged in anti-
social activities. But there are limitations and 
we have to function within this framework. 
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THE VICE-CHAIRMAN (SHRI 
SHYAM  LAL   YADAV)   .:   The question 
is : 

"That the Bill to amend the 
Passport Act, 1967 as passed by 
the Lok Sabha, be taken into 
consideration." £s 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV) : We shall now take 
up clause-by-clause consideration of the Bill. 

Clause 2— Amendment of section 5 

We shall take up clause 2. There is one 
amendment by Shri KesavaRao, Do you 
move it ?] gffgjj 

SHRI V. C. KESAVA RAO I No, Sir. 

Clause 2 was added to the Bill. Clauses $ 
to 7 were   added to the Bill. 

Clause 1, the Enacting Formula and 
the Title were added to ikz Bill. 

SHRI S. KUMDU : Sir, I move : 

"That the Bill be passed." The 

question was proposed. 

 
SHRIMATI MARGARET 

ALVA : I just want to ask one or two things. 
One is that at the moment when you go for a 
passport application, you are supposed to 
pay the fee of Rs. 50 when you get the appli-
cation. I think this is not fair. I would 
suggest that you change the procedure so 
that you-have to pay Rs. 50 when you 
submit your application. Now you cannot get 
a form from the Passport  Office unless you 

pay the lee in advance and if you lose that 
form, or something goes wrong, you have to 
pay Rs. 50 again. I would request that you 
amend this procedure so that you pay Rs. 50 
at the time of submission of form. I think 
when your fees have been increased, it is 
the right of e\ery citizen of India to get at 
least an application form free, or by paying 
ten paise or whatever it is. This is a very 
difficult question because we pay Rs. 53 
and if something goes wrong, we have to 
pay again to get the form.   This is one 
thing. 

The second thing I am requesting is that 
there be co-ordination between the Labour 
Ministry and the External Affairs Ministry, 
which we have been asking for, especially, 
from the Labour Ministry. Many of our 
people are going abroad on these job 
vouchers. Unless these job vouchers are 
verified by our Embassies abroad and you 
are satisfied that these job vouchers are 
genuine and valid, you should not get the 
passport. These people get some bogus 
racketeers to give them job vouchers they 
go there and are stranded. This is the 
second thing that I want to ask the Minister 
to consider. 

And the third thing which I want to 
ask is, whether in view of what has been 
said by the Janata Government repeatedly 
about the improved relations with our 
immediate neighbours, would be consider 
the abolition of visas for visits to our 
immediately neighbouring countries on a 
reciprocal basis, to make it easier for 
people to visit each other. 
SHRI S. W. DHABE : Sir, the policy of the 
Ministrv is to liberalise the going of 
citizens outside India. Coming from 
Nagpur where we have  been demanding a 
sub-regional office but the Minister has not 
been able to concede our de mand.    It is 
an area far away five hundred miles away 
from Bombay. This office   can  cover   
Vidarbha and Chhattisgarh area. May I 
know from the Minister whether he will 
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also make any arrangement for making 
passport application forms available through 
the Indian Airlines offices v wherever they are 
located. Presently it takes a long time even to 
get a passport application form. Is it not 
possible for the hon'ble Minister to arrange for 
it with the postal authorities or from the Indian 
Airlines offices ? 

 

SHRI N. G. RANGA : Mr. Vice-
Chairman, Sir, I am glad my hon'ble friend, 
Mr. Vajpayee, has advisedly said that when 
anybody seeks to apply for a passport it 
should not be thought that this Government 
would be conferring a favour on him. I do 
not know why Mrs. Gandhi has cared to 
apply for a passport. I was wondering 
myself where was the need for her to apply 
for it  because most 

of   the    Ambassadors     who   are stationed 
here    have   given proof of the fact that they 
are keen on meeting her.   Many of them 
think it an honour to have an opportunity of 
meeting her and discussing with her.    Many   
journalists    from   all over the world, even 
from that part of the world where many  of 
the newspapers have triei to state her as a 
Bete de noir, so many people are coming 
down here to this country including 
prominent journalists in order to ascertain her 
views and know   her   attitude   towards   this 
Government as well as the conditions   of 
politics  in  this   country. Therefore,  there  is  
no  particular need why she should be asking 
for a passport, if it is only to expound her 
attitude, to express her views, in  regard     the  
Indian  conditions as well as world conditions 
as they are today.    Yet she has  cared to ask 
for it.    I do not know how my hon'ble 
friends had come to be so ill-advised   as  to    
deny   her   this privilege.    It is a very 
unwise thing to   have   done   that.     The   
only explanation   they   seem   to    have 
given is that there are some cases pending 
against her.    And, therefore, it could not be 
given.    What are those cases ?   Not that she 
has stolen   anybody's     money,   crores 
worth or lakhs worth or thousands of rupees 
worth.   Not that she has committed any    
kind of    murder or any such thing.   Not that  
she has been condemned as a criminal. Of 
course, she has been summoned before some 
Commissions   appointed by this Government 
for political purposes-  

THE VICE-CHAIRMAN 
(SHRI  SHYAM  LAL YADAV) : Please 
be brief. 

SHRI N. G. RANGA : for whatever she 
is supposed to have done in their view 
during that particular period. Possibly some 
of them are very angry and unhappy because 
they were put into jail for 18 months by the 
Government over which she  presided  at  
that  time. 
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[ShriN. G. Ranga] 
There was a Government in England which 
put us in jail for years and years and years. 
But when the whole thing was over and we 
took over the Government we did not 
exhibit this spirit of vindictiveness. 

And yet I do not know how my hon. 
friend could have agreed to the decision that 
she should not be given a passport. I cannot 
congratulate my hon. friend; nor can I 
congratulate this Government. I only 
bemoan the manner in which they have 
behaved. I wanted to say this thing because 
this is very relevant. I deemed relevant to 
discuss it by lodging this protest against the 
manner in which our friends have thought it 
fit to behave towards a person whom the 
country has held for n years as the Prime 
Minister —against whom I had also the 
honour along with my friend to fight while 
we were arraigned in the Opposition—and 
whose services to this country cannot be 
denied, cannot be blinded by any historian 
for years to come, for decades to come, and 
for centuries to come. 

SHRI A M A R P R O S A D  
CHAKRABORTY (West Bengal): One 
point. We are thankful to the hon. Minister 
for his announcement that in the application 
form thai the MPs will certify there will be a 
change in the term to the effect that he is a 
citizen of India. This will be done when the 
person applies for a passport. But, under the 
Citizenship Act and Rules, there are some 
provisions, where power has been conferred 
on the officers of the Government to give the 
citizenship certificate. How can MPs certify 
that? Suppose a person is coming from 
Bangladesh suppose a person is coming from 
East Pakistan and supposing it is to be 
certified thf»t he is a citizen of India, would 
this power be con- 

ferred on an MP, giving a declaration to 
anybody that he is a citizen of India? 

SHRI V. C. KESAVA RAO : Mr. Vice-
Chairman, Sir, I would like to knew whether 
there is any restriction on Indians going to 
Iraq. Why is the Government not giving 'No 
Objection Certificates' to the people who get 
employment vouchers ? 

SHRI      ATAL BIHARI 
VAJPAYEE : Sir, at the moment, I am 
dealing with the question of passports and 
not with the question of 'No Objection 
Certificates' I will have to find out from the 
Department of Personnel why in any 
particular case the'No Objection Certificate' 
has been refused. I cannot give a reply off-
hand here. But our general policy is to en-
courage people to go abroad if they are not 
needed here. 

AN HON. MEMBER : Is it not brain-
drain  ? 

SHRI      ATAL BIHARI 
VAJPAYEE : Yes, to some extent. Shri 
Sharmaji suggested that if a Member of 
Parliament loses his passport, it should not 
be incumbent upon him to report the matter 
to the police. I entirely agree with him. 

SHRI ANANT PRASAD SHARMA : 
And what about his spouse? 

SHRI       ATAL BIHARI 
VAJPYAEE : That will always be included. 
Necessary changes will be made in the 
rules. He will inform the Passport Office. 

SHRI ERA SEZHYAN (Tamil Nadu) : 
Lest somebody should misuse it, a 
notification has to be issued. 

SHRI        ATAL BIHARI 
VAJPAYEE : The police is informed in 
order to take steps to recover the passport. 
There i* nothing derogatory. 
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SHRI ANANT PRASAD SHARMA : 
The point is ihat you have to go and file an 
FIR. It is not that you can just inform the 
police. You have to go and file an FIR, bring 
a copy and submit it to the Passport Office. 

SHRI      ATAL BIHARI 
VAJPAYEE : But now under the procedure 
you will be getting diplomatic passports. 

SHRI ANANT PRASAD SHARMA : I 
am talking of the Members of Parliament 
and their spouses. 

SHRI ATAL BIHARI VAJPAYEE: So 
they will^have to be more careful.    
(Interrupti.ms). 

SHRI      ANANT      PRASAD 
SHARMA.    : I   am   not   pleading that 
people should be losing   passports.    But    
sometimes it is quite possible. 

SHRIMATI MARGARET 
ALVA : Are spouses also getting diplomatic   
passports  ? 

SHRI        ATAL BIHARI 
VAJPAYEE : In case of loss, you report it. 

SHRI ANANT PRASAD SHARMA : 
Report is already made. 

SHRI ATAL BIHARI VAJPAYEE : 
Even in the case of identity cards, a report is 
made. 

SHRIMATI HAMIDA HABIBULLAH 
(Uttar Pradesh) : Are the wives of the MPs 
also getting diplomatic passports ? 

SHRI     ATAL BIHARI 
VAJPAYEE : Mrs. Alva made a very good 
suggestion, but the only lacuna is that the 
people might come and take away the forms 
in large   numbers. 

SHRIMATI MARGARET ALVA : 
What would they do   ? 

 SHRI        ATAL        BIHARI 
VAJPAYEE: You impose a fee for the 
forms. 

SHRIMATI MARGARET 
ALVA : You have increased it to Rs. 50. 
Why can you not include that also in it ? 

SHRI       ATAL BIHARI 
VAJPAYEE : All right, I will consider that 
suggestion, and if there are no    
administrative    difficulties 

SHRIMATI MARGARET 
ALVA : You are talking of administrative 
difficulties. You are capable of sorting 
them out. You are the  Minister. 

SHRI ATAL        BIHARI 
VAJPAYEE: The suggestion will be 
considered. 

AN HON. MEMBER : Even for 
money orders, five paise are charged. 

SHRI        ATAL BIHARI 
VAJPAYEE : A Member said that the 
people have to go to Bombay from far off 
places. If they like, they can ask for the 
forms. 

SHRI    S. W.    DHABE : The 
forms can be made available at the Indian  
Airlines  offices. 

SHRI ATAL        BIHARI 
VAJPAYEE: I am sorry, I cannot accept 
the suggestion. 

SHRI S. W.   DHABE : At the Post 
Offices ? 

 
SHRI S- W. DHABE : I am not saying 

about the passports. I am saying that the 
application forms should be made available 
through the Post Offices. 
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THE       VICE-CHAIRMAN (SHRI   
SHYAM LAL YADAV) : The question is : 

"That the Bill be passed." 

The motion was adopted. 

HALF-AN-HOUR DISCUS SION ON 
POINTS ARISING OUT OF       

REPLY       TO STARRED QUESTION 
335      GIVEN      ON 1ST 
AUGUST,1978,REGARD ING 

PERMISSION TO FOREIGNBANKS TO 
OPEN BRANCHES IN INDIA 

DR.        RAFIQ      ZAKARIA 
(Maharashtra) : Mr. Vice-Chairman, Sir, at 
the outset I would like to make it clear that I 
hold no brief for foreign banks, nor am I 
advocating that foreign banks should be 
allowed to open their branches in India 
irrespective of their character or the danger 
they might pose to our national interest. I, 
therefore, Sir, agree with the Finance 
Minister when in answer to one of my 
questions, in fact, in answer to my Unstarred 
Question, he declared that the Government 
policy continues to be what it has been in the 
past, that each such case shall be decided on 
merit. In this respect, he also spoke of what 
he called the rule of reciprocity, allowing 
those foreign banks to open their branches in 
India whose countries allow Indian banks to 
open their branches. But, as the Finance 
Minister will agree with me, unfortunately 
we have inherited banking institutions which 
date from the days of the British, with the 
result that we have in India many of the 
British, French and American banks which 
for decades, in some cases, for more than a 
century, have been taking adv ntage of doing 
uninterrupted 


